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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 74, M/S SPECTRUM WASHING
PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Spectrum
Washing Pvt. Ltd., Respondent No. 74, in compliance with the order
dated 27.02.2025 passed by this Hon’ble Tribunal wherein the newly
impleaded respondents were directed to file their objections to the
Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 74 along with other industries based on the Joint

Committee Report.

2. That at the outset, it is submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of

the answering respondent, and certain findings therein are based on



4.1.

4.2.
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erroneous assumptions, miscalculations, and an outdated compliance

assessment.

That the answering respondent has wundertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted in July/August 2024, and certain observations were
recorded regarding the operation of its Primary Effluent Treatment
Plant (PETP). The Answering Respondent further submits that a
Show Cause Notice (SCN) dated 02.01.2025, was issued by the
Haryana State Pollution Control Board (HSPCB). The inspection
report and the SCN alleges non-compliance related to groundwater
extraction, effluent characteristics, dilution of freshwater, and record-

keeping deficiencies.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued

reliance on these findings is unjustified and does not accurately reflect



4.3.

4.4.

4.5.

4.6.
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the present compliance status of the unit. A Copy of the HSPCB Show
Cause Notice and the latest response to the HSPCB Show Cause
Notice along with all the relevant annexures is annexed herewith and

marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed
to the CETP via a dedicated pipeline after necessary filtration. The
inspection report does not establish any direct causal link between the
answering respondent’s PETP operations and the alleged pollution in
Drain No. 6. The claim of dilution is based on assumption, and the
observed reductions in COD/BOD indicate effective treatment, not

dilution.

That Joint Committee Report alleges that there is non-compliance due
to high reduction in pollution parameters which has been apprehended

as dilution with fresh in PETP among various other allegations.

That it is submitted that the answering respondent is a reputed and
responsible industrial unit engaged in Washing and Dyeing of
Garments. It 1s submitted that the NOC of the answering respondent
is under process and the same is being actively followed up by the

concerned authorities.

That there is no dilution in our PETP process. The answering
respondent has implemented color coding on the PETP to clearly
showcase the inlet and outlet pipelines. The pH dosing pump was

found to be faulty at the time of inspection however, the faulty
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component has been replaced and the purchase bill was supplied with

the Reply to the SCN.

That the discrepancy in water balance is due to optimized processing
techniques and efficient water reuse systems within the unit of the

answering respondent.

That as stated above, the pH non-compliance was due to a temporary
malfunction of the dosing pump, which has now been rectified. The
PETP inlet does not contain any sulphide, but higher sulphide levels
at discharge could result from secondary processes.

That the answering respondent has updated its logbook system the
sludge disposal record is maintained regularly.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their

families.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The
answering respondent submits that corrective measures are already in
place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the

answering respondent cannot be unfairly categorized as non-



4.12.

4.13.

4.14.

1618 :

complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are
based on assumptions rather than conclusive evidence. The answering
respondent has consistently adhered to prescribed environmental
norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.

That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and
the alleged environmental violations, it is most respectfully prayed
that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A.NO. 622 of 2024

IN THE MATTER OF:
Varun Gulati ..Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, Shiv Prakash Keshan S/o Mahavir Prakash Keshan, aged about 69 years R/o0 26/57,
Punjabi Bagh West ,110026, do hereby solemnly affirm and stat as under-

1. That|am the authorized signatory of Respondent No.l, M/s Spectrum Washing
Pvt Ltd. having its office at Plot no.130, Barhi Indl. Area Phase-1, Dist. Sonepat
Haryana-131101, in the aforesaid Original Application, | am aware of the facts and
circumstances of the case in my official capacity as stated above and hence, entitled
to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under my instructions,
and | say that the statements and submissions made in the said reply are true and
correct to best of my knowledge based u pon the records and my belief, | pray that
the said reply to be treated as part and parcel of this Affidavit and the same is not
being reproduced for the sake of brevity.

3. Isay that documents / annexure produced alpng with the reply are true copies of its

originals. .a\R% @
o NOWB 2 3""‘"’ -
Ly Ay '.
VERIFICATION: E“\es‘:;s\o,.\g.(ﬁ--' \
. &iCLLLLw

Verified that the contents of the above affidavit are true and correct to the best
of my knowledge, belief and nothing material information has ben concealed
therefrom. No part of it is false.

2 0FED 9095

Verified at New Delhi on this 19th day of February, 2025,
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— ANNEXGBRH R-1

R s HARYANA STATE POLLUTION CONTROL BOARD
by A E “-Tz“f:“ Plot No. 1, Sector-15, Part-1I, Sonipat
e Ph. - 0130-2236119, E-mail ID: - hspcbhrosr@gmail.com

No. HSPCBISR/2025/ o9 ¢ Dated =@ |1 [ =25
o

M/s Spectrum Washing Pvt. Ltd.,

130, Industrial Estate, Barhi,

District Gannaur, Sonipat, Haryana

Sub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Actj 1974, revocation of consent u/s 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & uls 21 (4) of the Air (Prevention and
Control of Pollution) Act, 1981 and imposing environmental compensation as per order
dated 22.12.2021. :

Whereas, the unit was inspected on 12.08.2024 by the Joint Team of CPCB and HSPCB in
reference to OA No.822/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob’bie
NGT. New Delhi and the unit is involved in process of Washing having CTO valid upto 30.09.2028.

Whereas, during inspection following deficiencies have been observed which need to he

complied as per condition of CTO granted to the said unit:-

Unit does not have valid No Objection Cerificate for groundwater abstraction obiained from
CGWA/other authority.

2. Effluent generation (21.57 KL/MT) is only 49% of fresh water consumption (44.14 KL/MT), which
indicates that either fresh water consumption/effluent generation/effluent discharge logbook is not
properly/correctly maintained or unit is bypassing untreated effluent.

3. Effluent characteristics: as per analysis report is as below: -

parameter | PETP inlet | PETP outlet | Prescribed | Compliance w.r.t norms :
| discharge .
; norms
| oH ™ [ 73 94 T 60-90 |« High reduction in pollution
} ] U i | parameters indicating dilution
" BOD (mg/) (33 15 300 _ .
‘ with freshwater in PETP at
COD (mg/l) 360 20 ” T 1400 | different stages.

1 o inlet BOD is too much lower |
e ol e ' o e ] }
S8 (mgd) 198 | 126 - 15001 against typical range of 500-800 |
L | mgl, indicating dilution at PETP !
DS (mg/) 1636 1 1024 ' 2100 } \

inlet.

HtpIOB e} ‘ L Non-complying (discharge

1 e |



1 | |

4. Treated effluent is found non-complying w.r.t. prescribed discharge norms for pH-9.4 (against norm of
6-9).

5. Inlet BOD (133 mg/l) is too much lower against typical range of 500-800 mg/l, indicating dilutior at
PETP inlet.

6. Unit was found complying w.r.t. consented discharge norms for pH-9.4 (against norm of 6.0-9.0) and
Sulphide-32 mg/l (against norm of 1 mg/l).

7. Record of sludge generation was not maintained.

Recommendations of the Team:-
1. Unit shall obtain valid No Objection Certificate for groundwater abstraction obtained from
CGWA/other authority.
Unit shall dismantle the arrangement of dilution with freshwater in PETP at different stages.
Unit shall properly operate the PETP so that no untreated/partially treated effluent is discharged into
drain outside Unit's premises.

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure
action may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) Act,

1974, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974

anc revocationof consent uw/s 27 of i Water (Prevention & Control of Péllution) Act, 1974 & u/s 21 (4)
of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts

for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mentioned
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the
status as mentioned above, which will warrant closure action against your unit under relevant Acts/

Rules besides initiation of legal action under the relevant Acts/Rules without giving any further notice.

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as
assessed by the Board as per methodology defined therein.

Regional Officer,
Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated: e

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information, please.

/

Regional Officer,
Sonepat Region.
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Spectmm Washing Private Limited

Worlks 130 Industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana
Ph 093125 06019 email shivkeshan@gmail.com

CIN No.: U74999DL2000PTC105252

To

The Regional Officer

Haryana State Pollution Control Board (HSPCB)

Sector-15, Sonipat, Haryana

SUBJECT: REPLY TO SHOW

(

SPECTRUM

05.02.2025

NOTICE _ NO.

HSPCB/SR/2025/2641 DATED 02.01.2025

REF: HSPCB LETTER NO. HSPCB/SR/2025/2421 DATED 02-

01-2025
Respected Sir,

1.  This is in reference to the Show Cause Notice (SCN) issued under
Section 33-A, 27, and 43/44 of the Water (Prevention and Control of
Pollution) Act, 1974, and Section 21(4) of the Air (Prevention and

Control of Pollution) Act, 1981. The Notice alleges non-compliance

related to groundwater extraction, effluent characteristics, dilution of

freshwater, and record-keeping deficiencies.

At the outset, we wish to affirm our commitment to full environmental

compliance and adherence to all applicable laws and regulations. We

hereby submit our detailed response for your kind consideration.

2. BACKGROUND OF THE COMPANY

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Dethi-| 10034, Phone 011-32444358
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Spectrum Washing Private Limited

Worlks 130 Industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana ( f _/
Ph 093125 06019 email shivkeshan@gmail.com —
CIN No. : U74999DL2000PTC 105252 SPECTRUM

==l

M/s Spectrum Washing Pvt. Lid. is a reputed and responsible industrial
unit engaged in Washing and Dyeing of Garments. We have always
adhered to sustainable practices and maintained robust environmental
management systems in compliance with the norms prescribed by the
HSPCB. \

Our facility is equipped with a well-maintained Effluent Treatment Plant
(ETP) and an evaporator for wastewater treatment. We operate with state-
of-the-art water conservation measures, ensuring that freshwater

consumption remains within prescribed limits.

3. RESPONSE TO SPECIFIC ALLEGATIONS
3.1. No Valid No Objection Certificate (NOC) for Groundwater

Abstraction

Observation in SCN:Unit does not have a valid No Objection

Certificate for groundwater abstraction obtained from CGWA/other

authority.

Response:

.. Our HWRA NOC is under process, and the copy of the
application and acknowledgment is enclosed as Annexure-1.

ii.. We are actively following up with the concerned authorities and
ensuring timely compliance with all statutory requirements.

3.2.  Allegation of Dilution with Freshwater in PETP
Observation in SCN:High reduction in pollution parameters at
PETP outlet suggests dilution with freshwater.

Response:

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi-110034, Phone 01 |-32444358
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Spectrum Washing Private Limited

Worles 130 Industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana k

Ph 093125 06019 email shivkeshan@gmail.com -

CIN No. : U74999DL2000PTC105252 SPECTRUM
1. There is no dilution in our PETP process. We have

implemented color coding on the PETP to clearly showcase

x

the inlet and outlet pipelines (Photographs enclosed as
Annexure-2).

ii. ~ The pH dosing pump was found to be faulty at the time of
inspection. The faulty component has been replaced, and the

purchase bill is enclosed as Annexure-3.

3.3. Effluent Generation and Discharge Records

Observation in SCN:Effluent generation (21.57 KL/MT) is only
49% of fresh water consumption (44.14 KL/MT), suggesting

improper record-keeping or bypassing untreated effluent.
Response:

e The discrepancy in water balance is due to optimized
processing techniques and efficient water reuse systems
within our unit.

il. We have enclosed the updated production sheet (Annexure-

4) and sludge production records (Annexure-5) to

demonstrate proper record-keeping.

3.4. Non-Compliance with Discharge Norms (pH, Sulfide Levels)

Observation in SCN: PETP outlet pH was recorded at 9.4, and

sulphide levels exceeded the permissible limits.

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi-110034, Phone 01 1-32444358
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Spectrum Washing Private Limited 2z “)
Works 130 industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana (
Ph 093125 06019 email shivkeshan@gmail.com

CIN No. : U74999DL2000PTC105252 SPECTRUM
Response:
i The pH non-compliance was due to a temporary malfunction

of the dosing pump, which has now been rectified

ii.  The PETP inlet does not contain any sulphide, but higher
sulphide levels at discharge could result from secondary
processes. A re-evaluation of sampling techniques is
requested to ensure accurate assessment.

lii. ~ We have enclosed NABL-accredited test reports (Annexure-

6) confirming compliance after the rectification.

3.5. Sludge Generation Record Not Maintained

Observation in SCN:The unit failed to maintain sludge generation

records.

Response:

i. We have updated our loghook system, and the sludge
disposal records from June 2024 to December 2024 are
enclosed as Annexure-7.

4. COMPLIANCE WITH HSPCB RECOMMENDATIONS
\ HWRA NOC is under process, and acknowledgment is enclosed.

i No dilution occurs in PETP, and the color-coded flow diagram is

enclosed.

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi-110034, Phone 011-32444358
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Spectrum Washing Private Limited (/E_)) ;
\&

Worles 130 Industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana
Ph 093125 06019 email shivkeshan@gmail.com

CIN No. : U74999DL2000PTC105252 SPECTRUM

iii.  The pH dosing pump has been replaced, ensuring compliance.

iv.  Effluent generation records and sludge production logs are updated.
TIMING OF THE NOTICE AND CURRENT COMPLIANCE
STATUS .

un

The inspection in question took place in July/August 2024, whereas the

present notice was received only in January 2025. While we fully

acknowledge the regulatory authority’s right to issue such notices, it is
essential to consider that compliance status evolves over time. Assuming
but not admitting that there were any concerns at the time of inspection,
our unit has since taken proactive steps to rectify any potential issues.
Consequently, the findings of the inspection may no longer be reflective

of the current operational reality.

Furthermore, our unit undergoes annual inspections by the Central
Pollution Control Board (CPCB), in which we have consistently been
found compliant with all environmental norms. These inspections
reaffirm that our ETP functions efficiently, effluent discharge remains
within permissible limits, and no dilution of effluent with freshwater
occurs. The past records of these inspections further validate our
adherence to pollution control measures and negate the allegations raised

in the show cause notice.

Our CTO and the copy of the latest CTO is annexed hereto as Annexure-8.

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi-| 10034, Phone 01 1-32444358
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Spectrum Washing Private Limited @ :

Works 130 Industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana L\
Ph 093125 06019 email shivkeshan@gmail.com NS
CIN No. : U74999DL2000PTC105252 SPECTRUM

*we have deposited the performance security amounting to Rs. 50000/-
Transaction ID IDEBH25023308051 dt. 23.01.2025 and as well as
depositing water testing fee 2700/~ Transaction ID IDEBH25023308286
dt. 23.01.2025 as per poliey of Board Annexure-9.

6. FINANCIAL IMPACT ON LIVELIHOODS OF WORKERS

The closure of our unit would not only impact our company but also have
far-reaching consequences on the livelihoods of numerous employees

who depend on it. Our workforce comprises individuals from diverse

socio-economic backgrounds, many of whom are the sole breadwinners
for their families. A closure would lead to job losses, financial distress,
and disruption of livelihoods for these workers, affecting their ability to
provide for their families and sustain their daily lives. Additionally, local
suppliers, vendors, and small businesses that rely on our operations would
also face economic hardship. We humbly request that such wider social
and economic implications be considered while evaluating the SCN.
Without prejudice to the submissions made above, we wish to humbly submit
that we have internally conducted our own investigation into the matter. As per
the recommendation stated in the Show Cause Notice, the necessary corrective
measures, if any, have now been implemented. Therefore, there exists no reason
for the closure of our industry or the imposition of any environmental

compensation.

In light of the above, we request the following:
a. Withdrawal of the SCN as the allegations are based on erroneous

assumptions and lack of procedural compliance.

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi- 110034, Phone 0| 1-32444358
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Spectrum Washing Private Limited -~ "‘)
Works 130 Industrial Estate, Barhj 131 101, (Dist. Sonepat), Haryana (\
Ph 093125 06019 email shivkeshan@gmail.com z
CIN No. : U74999DL2000PTC105252 SPECTRUM
b. Consideration of our compliance measures, including water conservation

and cleaner technology adoption.

&, Provision of a re-inspection opportunity with independent third-party

validation to ensure fairness.

We reiterate our commitment to environmental compliance and look forward to
a fair and just resolution of the matter

Thanking you.

For S@WAE UT’?EZ

DIRECTOR

Attached: As above.

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi-110034, Phone 01 1-32444358
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Anexvae—d19

Government of Haryana

Haryana Water Resources Authority
Applications for Renewal of Permission to Extract Ground Water for Industrial use

Application No: HWRAJ/IND/R/2022/146 (Application Received Fee Paid)

HWRA Previous NOC No: HWRA/NOC/IND/N/2021/3 Download

valid upto : 07/06/2022

HWRA Previous Application No: 5-2/20271/1/HR/IND/2021 Download

General iInformation:
Application Type Category/ Type of Application:
(i) Name of Applicant:
ID Proof Type
ID Proof no
Id Proof Document
(ii) Designation of Applicant:

Authorization Letter in the name of SHIV
KESHAN (applicant) >

(ifi) Name of Industry:
(iv) Registration number of Industry:
{v) Location Details of the Industrial Unit
Industrial Unit Address
State:
District:
Tehsil:
Block:
Village/MC:
Region:

(vi) Correspondence Address

SHIV KESHAN
Aadhaar
XOOOKXX9898

Download

DIRECTOR

Download

SPECTRUM WASHING PVT LTD
DL080011117

PLOT NO. 130, PHASE-I, HSIIDC BARHI SONIPAT HR.
Haryana

SONIPAT

Ganaur

GANAUR

Bari

over-exploited over-exploited

Complete Postal Address B 2 GUPTA PLAZA, LSC SAMRAT ENCLAVE PITAMPURA
NEW DELHI 110034

Mobile Number: 9810029099

E-Mail of Industry: SHIVKESHAN@GMAIL.COM

(vii) Salient Features of the Industrial Activity:

Type of Industry Textile Dyeing

Industry fall under Previous: New : Small

Is Water Intensive Yes

Purpose of Abstraction Other Use - industrial purpose

Groundwater utilization for Existing Industry

Whether present industrial activity commenced after 23.12.2020 No

Whether there is expansion of this industry Unit after 23.12.2020 involving No

increase in water requirement

Consent to Operate Download
CTO/CTE Number : Issue Date :
5763952 24/06/2023
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Validity Period of Consent to Operate

Large industry/ MSME certificate/ proof
Description : WASHING OF GARMENTS

From : 1 Oct 2023

Download

(viii) Land use details of the existing/proposed Industrial unit premises

Ownership of the land(Enclose documents of
ownership)
Latitude Longitude

Location Map

Total Land area(in sq m)

Rooftop area of buildings/sheds(in sq m)
Road/paved area(in sq m)

Green belt area(in sq m)

Open Land (in sq m)

Source of availability No
of surface water for
Industrial use, if any

Townships/villages Yes
within 2 km radius of
the Industrial unit

Download

29.100333

Download

VILLAGE BARHI

To: 30 Sep 2028

77.044758

2) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and

requirement of water at each stage)
Flow Chart of activities and requirement of water

Water Balance Chart with water requirement at each Stage.

Affidavit for Non/Partial supply of water from local government water supply agency ( in

case of ground water requirement less than 10 KLD)

NOC/Certificate for non/ partial supply of fresh water/ treated waste from the local

government water supply agency

Quality of groundwater

Name of NABL(Under Valid Certificate)

Upload test report of groundwater quality from NABL
accredited lab

Whether any change in Groundwater Requirement

If yes, then reason & justification for change in ground
water requirement along with supporting documents, if
any.

Total water required(in m3/day)

Ground Water required(in m3/day)

b. Recycled Water usage(in m3/day)

Proposed/existing water supply from any agency(in
m3/day)

Download

Fresh Water

ECO Lab

Pre-moonsoon

Download
No

Existing
165.00
160.00

0.00
0.00

Download

Download
Download

Fresh Water

Post-moonsoon

Download

Revised
170.00 Download
160.00
5.00
5.00
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900.00
540.00
0.00
0.00
360.00



(ii) Breakup of Water Requirement and Usage:
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Activity Existing Revised No. of Annual
Requirement Requirement Operational Days Requirement
(m3/day) (m3/day) in a Year (m3/year)
a. Industrial Activity 160.00 160.00 365 58400.00
b.  Residential /| Domestic 5.00 5.00 365 1825.00
c. Greenbelt Development / 0.00 0.00 0 0.00
Environment Maintenance
d.  OtherUse 0.00 5.00 365 1825.00
e, Grand Total 165.00 170.00 62050.00
Source of recycled water ETP
(iii) Breakup of Recycled Water Usage:
(m3/day) (Days) (m3lyear)
(a) Total Waste Water Generated: 130.00 365 47450.00
(b) Quantity of Treated Water Available 120.00 365 43800.00
i). Reuse in Industrial Activity: 5.00 365 1825.00
ii). Reuse in Green Belt Development: 0.00 0 0.00
iii). Any other use 0.00 0 0.00
(c): Total Treated Water Utilized: 5.00 1825.00
(d) Quantity and mode of disposal of unutilised 115.00 HSIIDC Sewer BARHI
effluent:
3. Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing
SNo. | Typel Year of Depth | Depth to | Discharge |Operationa| Mode | Horse Whether
construction (meter)/ |water level | (m3 per | hours!/ | of lift |Power of | fitted with
Diameter | (meters hour) {day)/ pump |water meter
(mm) below dayslyear or not
ground
level)
1 bore well/ 60.00/ 30.00 5.50}24.00/ 4 5 Yes
2007 125.00 300
Source of fresh water requirement being met uptill now
Affidavit duly attested by the Applicant regarding non-existence of tubewell
4. Likely date of operation of proposed tubewell
5. Quantum of ground water recharge(m3/year) 0.00
6. Water Efficient Technology will be adopted Download
7. Valid Consent of operate issued by HSPCB(CTO) Download
8. Compliance Report as per format Download
(In case of NOC issued by HWRA, fill the compliance status against the link on the portal. Take View Online

the print out of Compliance Report so generated and attach here duly signed by the applicant)

compliance Report
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9. Self-water audit report as per format for 100-500 KLD. Water audit report from accredited Download
consultant for water requirement more than 500 KLD.
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10. Affidavit for compliance, as per format. Download

11. Impact Assessment Report prepared by the accredited consultant : Submit IAR of existing /
proposed groundwater withdrawal on the groundwater regime and socio-economic impacts
report. Pro-forma for the report is given in Annexure IV of HWRA Guidelines dated 10.9.21. On
top of the IAR, provide the Check List + Salient features of IAR, in the prescribed formats.

12 i. Any Other Document/Information (sustanability report) Download
ii. Any Other Document/information (eco washed) Download
iii. Any Other Document/Information (STORAGE TANK PIC) Download

13. Ishall comply with all the terms and conditions of the Permission for renewal. Yes

Self Declaration:-

1. 1hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also aware
that any false/ wrong submission /uploading of document will lead to rejection of my application without
any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. | understand that if any information furnished
by me is found to be false, Haryana Ground Water Authority can take punitive action against me as per
the extant rules. Further, | shall comply with all the terms and conditions of the permission/NOC to be
granted by HWRA.

Date:

Place:

Signature of Applicant with Office Seal

(SHIV KESHAN)
(DIRECTOR)
a) Information of payment for Application Fee
Total Amount
Mode of Payment Online
Reference No. Transaction No. Date Amount Status
HRWA1002027116011328 WHDF1169413625 25/05/2022 25000 success

b) Information of payment for Tarrif Fee
Total Amount
Mode of Payment
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s WReR
givaron /@ wwry= witewor
Goverment of Haryana
Haryana Water Resources Authority
PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION
Project Name: SPECTRUM WASHING PVT LTD
Project Address: B-2 GUPTA PLAZA, LSC SAMRAT ENCLAVE {PITAMPURA} NEW
DELHI 110034
Village/MC: Bari Tehsil: Ganaur
District: SONIPAT 5 State: Haryana
Pin Code: s
Communication Address: B-2 GUPTA PLAZA, L SC SAMRAT ENCLAVE {PITAMPURA} NEW
DELHI 110034
Address Regional Office: Sinchai Bhawan, Sector-5, Panchkula
1. NOC No.: HWRA/NOC/IND/N/2021/3
2. Application No.:  5-2/20271/1/HR/IND/2021 3. Category: Industry
4. Project Status: New 5. NOC Type: New
6. Ground Water Extraction Permitted:
Ground Water For m3/day m3/year Valid From Valid Upto
Fresh Water 160.00 48000.00 07/06/2021 07/06/2022
Total 160.00 48000.00 -- -
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:--
DW DCB BW T™W DW DCB BW ™
Abstraction Structure*® - - 1 - = - - -
*DW - Dug Well;DCB - Dug cum Bore Well:BW - Bore Well: TW - Tube Well:DWLR - Digital Water Level Recorder
Quantum of ground water recharge(m3/year) =
Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism
to be co!'lstructedl monitored & Monitoring Manual DWLR Telemetery
mechanism

0 0 0 0

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Validity of this NOC shall be subject to compliance of the following
mandatory conditions

24

This NOC for abstraction of ground water, shall be subject to the following terms and conditions

i

w o Nm

10.

1.
12.

13.
14.

15.
16.

17

18.

19.
20.
21
22
23.
24.
25.

26.
27.

NOC is granted to the applicant on the condition that local government water supply agencies are not able to supply the desired
quantity of water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the
abstraction of ground water accordingly.

The applicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shall also be
submitted half yearly i.e., at the time of deposit of water abstraction charges of the second quarter.

The applicant absiracting ground water between 100-500 kid shall undertake self-annual water audit and those abstracting ground
water more than 500 kid shall undertake water audit through organisations autherised by Government of India or HWRA and submit
audit reports at the time of renewal of the NOC.

Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism shall be mandatory for industries drawing or proposing to draw more than 500kid of ground water and Monitoring of
water level shall be done by project proponent. The piezometer (obscrvation well) shall be constructed at a minimum distance of 15
m from the production well. Depth and aguifer zone tapped in the piezometer shall be the same as that of the pumping well wells
Detailed guidelines for design and construction of piezometer is given on the portal. Monthly water level data shall be submitted to
the HRWA through the web portal on quarterly basis. «

The applicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface
storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under
this category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3
months.

Injection of treated/untreated wastewater into aquifer system is strictly prohibited.

The applicant drawing ground water in safe, semi-czitical and critical assessment units shall be required to pay ground water
abstraction charges on quarterly basis, applicable as per Tables 5.1 and 5.3A.

The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on
quarterly basis, applicable as per Tables 5.2 A and 5.2 B.

All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters,
by the industry at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in a loghook.
Compliance to this condition shall be reported within one month from the date of issue of this letter. Daily water meter readings to be
recorded in a dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized
mechanism evolved by HWRA.

The applicant, as per approved proposal, shall implement rainwater harvesting and ground water recharge measures within three
months from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs (with geo tag
only) of the recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be
furnished immediately to the Haryana Water Resources Authority for verification, on the Email 1D of the Authority (compliance -
hwra(@hry.gov.in)

The ground water chemical quality shall be monitored twice in a year during pre & post- monsoon period.

The monthly ground water level monitoring data in respect of piezometer shall be submitted quarterly to the Haryana Water
Resources Authority on regular basis.

The applicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

In case of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground
water, after expiry of NOC shall be illegal and liable for legal action as per law.

The applicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than
the permitted limit in the NOC).

Where the applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of seal
of the fresh water tube well, as the case may be. The applicant shall be also ensuring safe disposal of saline residue, if any.

The applicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management)
Authority Act, 2020, Rules, regulations, guidelines and directions issued thereunder. Non-compliance of these provisions shall be
liable for the penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority
may inspect the site/unit and documents at any time. In case any material difference is found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving
a notice to the applicant.

This NOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matiers concerned
with the Authority.

"The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana
Water Resources Authority quarterly as well as yearly basis after the issuance of NOC.

This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant
by the concerned authorities. The concerned Authorities shall act as per their own procedure.

The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application
form for seeking NOC.

This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been imposed or
may be imposed, for abstraction of groundwater during such period, before the issuance of this NOC.

In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged.

The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on the
email id compliance-hwra@hry.gov.in.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Auto dosing System

i 0PS Map Camera
Barhi, Haryana, India

Fipt Wo 134, Melidc Textie Park, Barhi, Haryans 131007
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ETP Flow Meter

L~

1) R N " _g!g:”v-:‘-._
i OPS Map Camers

ES CamScanner



1640

DMF Dual Media Filter

§l OPS Map Camera

Barhi, Haryana, India

Piot No 138, Hellde Textile Park, Barhl, Haryana 131907,
inClis

Lat 2010381 Long 77044584°

O1/203% 0515 PM OMT +08:30

CamScanner
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P HARYANA STATE POLLUTION CONTROL BOARD
@ Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 0130-
i v 223611%(0) Email:- hspcbrosr@gmail.com
HeEPes (Hazardous Waste Manifest)
Form 10

HQ: Haryana State Pollution Centrel Board,

C-11, Sector-6, Panchlmla 134109,

Ph-8172-2577870-73,

Emnil: o gumail.com

1 |Sender's Name, Mailing Address, Phone no |Spectrum Washing Pvt. Ltd.
& Email Address: 130, Industrial Estate, Barhi.
9312506019

| shivkeshan/ gmail.com
Authorization Application No.: 8003054
Autharization Letter No and Date: HWWSON,‘ZOZS;’SUOSO% 2023-07-18
Authorization validity: Frcxm 2023-10-01 To: 20280930

Transporter's Name, Address & Phone no: | Gujarat enviro Protection and Infrastructurs ana) Pvt, Lid
Village-Pali, Near Pali-Mohabatabad Stone Crusher Zone,Faridabad

(B (ke

8447926000
6__|Transport's Registration No: UP-81-BT-8813
7 |Vehicle No. & Type: 88]3 | Tmck
& |Receiver's Name, Mailing Address, Phone tion and infrastructure (Haryana) Pvt. Ltd
noe & email address: o Vlllage Pa!l, near Palx- ohabatabad Stone crusher Zone, faridabad Haryana

4 ‘harvan ullnhmndlamm
9 |Receiver's Authorization No. WI_E.PCB HW!FDBDIZDZUI&?SI%] 07—3812021

18 | Total Quantity:
11 |Physical Form:

12 |Number of Containers: ;

¢ |13 || Name of Schedule: L j A udd
Name of Pmcew'Sub Class/Basel no’ﬂi =

mmiﬂkeamol‘&lbclasﬂasdno‘ S

Quantity: 3.0 MT

Waste Type: Landfillable

Waste Storage: =2 . |Others | Bags

Waste Description: "' | |EvPShdge ol | e
14 1q O te: 3 ; ; [ 3 :

1 hereby declare that the contents of the consi emt-sreful]yand ‘accurately'described above by er shipping name and are
categorised, packed, marked, and labeled, amfmn are inail ¢ respects in proper cendition for ransport Emp ad according to
applicable national government regulations.

Name & Stamp of Industry : Spectrum Washing Pvt. Led. Date :27-Dec-23 Sigmature
15 | Transporter Acknowledgement of Receipts of Wastes:
/ | ~N
Stamp of: Gujarat enviro Pretection and Infrastructure Date :27-Dec-23 | re
(Haryana) Pvt. Ltd |
1 . : I -
16 | Special handling instruetions and additional | U5¢ PPES B\
information . i
17 SR ANS

eceiver's Certifica

Stamp of: M/s Gujarat Enviro Profeclion and infrastruciure ( liarysna} Pyt. |
Village Pali, near Pali- Mohabatabad Stone erusher Zone, faridaba
Date: - - _ Signature

** This is System Generated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryana **
Created By OCMMS ID:- 1380N485863 | Created Date:- 27-Dec-23 | Spectrum Washing Pvt. Lid., 130, Industrial Estate,
Barhi. 1




Arrex
Ty |TS TESTING LABORATORY PRIVATE llMlTED'C

Laboratory: A-114, Sector-80, Phase-Ill Noida, Gautam Budh Nagar - 201305, (U.P)
(An ISO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itsiab.in, contact@itslab.in
+31 9911659800, 9305780312, 09958849764

TS Laboratory

TEST REPORT
Waste Water Sample Analysis
Report Code: WW-030225-41 Issue Date: 06/02/2025

Issued To: M/S. SPECTRUM WASHING PVT. LTD.
130 &131, Industrial Estate, Barhi sonipat Haryana

Sample Description 2 ETP Inlet Water

Sample Drawn On : 01/02/2025

Sample Drawn By : ITS Representative

Sampling Protocol s 1S:17614 (Part-1):2021

Sample Quantity : 2.0 Liter in Pet Bottle & 500ml in BOD Bottle

Sample Condition : Ok

Weather Conditions : Normal

Sample Received On 3 03/02/2025

Analysis Duration - 03/02/2025 To 06/02/2025

TEST RESULTS

S. Ne. . Parameter Test Method Results Units
1. pH 1S:3025 (Part-11) 8.56 -
2, Colour, P.C.U. [S:3025(Part-04) 441 -
% Total Suspended Solid 18:3025 (Part-17) 151 mg/l
4. Total Dissolved Solid 1S:3025(Part-16) 1885 mg/l
3. Chemical Oxygen Demand (as O,) 1S:3025 (Part-58) 616 mg/l
6. Biological Oxygen Demand (as O;) 1S:3025 (Part-44) 197 mg/l
7 Oil & Grease 1S:3025 (Part-39) 8.0 mg/l
8. Ammonical Nitrogen (as N) 1S:3025(Part-34) 1.6 mg/l
9. Sodium Absorption Ratio (SAR) APHA 5220 B:2005 212 mg/l
10, f;e‘é;’;‘;gg;"?"““d 1S:3025 (Part- 43) <0.01 mg/l
11. | Sulphide (as S) 18-3025 (Part-29) 1.3 mg/l
12. | Total Chromium (as Cr) 1S:3025 (Part-52) 0.951 mg/l
13. | Nickel (as Ni) 1S:3025 (Part-54) 0.959 mg/l
14. | Zinc (as Zn) 1S:3025 (Part-49) 4.15 mg/l

C@D&l‘}y

- Terms & Conditions ;

- 1. Test reports are valid only for the samples tested in our faboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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/4N TS TESTING LABORATORY PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
(An ISO 9001: 2015, ISO 14001:2015 & 1SO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

I'TS Laboratory

TEST REPORT
Waste Water Sample Analysis

Report Code: WW-030225-42 Issue Date: 06/02/2025

Issued To: M/S. SPECTRUM WASHING PVT. LTD.
130 &131, Industrial Estate, Barhi sonipat Haryana

Sample Description : ETP Qutlet Water

Sample Drawn On : 01/02/2025

Sample Drawn By 3 ITS Representative

Sampling Protocol ! 1S:17614 (Part=1):2021

Sample Quantity : 2.0 Liter in Pet Bottle & 500ml in BOD Bottle

Sample Condition g Ok

Weather Conditions : Normal

Sample Received On 03/02/2025

Analysis Duration 03/02/2025 To 06/02/2025

TEST RESULTS

S.No. Parameter Test Method Results | Units LnﬁrﬁsFF;E;CB
1. |pH 1S:3025 (Part-11) 7.10 ” 5.5-8.5
2. Colour, P.C.U. 18:3025(Part-04) 26 - 150
3 Total Suspended Solid 1S:3025 (Part-17) 13.1 mg/l 100
4. Total Dissolved Solid 18:3025(Part-16) 1841 mg/l 2100
5. Chemical Oxygen Demand (as O;) 1S:3025 (Part-58) 93.0 mg/1 250
6. Biological Oxygen Demand (as O;) 1S:3025 (Part-44) 16 mg/l 30
7. | Oil & Grease 1S:3025 (Part-39) <10 | mgl 10
8. Ammonical Nitrogen (as N) 18:3025(Part-34) <0.5 mg/l 50

. . ] APHA 5220

9. Sodium Absorption Ratio (SAR) B-2005 12.7 mg/l 26
10. ah;g‘:;;‘:gg‘p"““d 15:3025 (Part-43) | 001 | mgn 1.0
11. | Sulphide (as S) 1S-3025 (Part-29) <(0.2 mg/l 2.0
12. | Total Chromium (as Cr) 1S:3025 (Pari-52) <0.01 | mg/ 2.0
13. | Nickel (as Ni) 1S:3025 (Part-54) <0.01 | mg/ 3.0
14, Zinc (as Zn) 18:3025 (Part-49) <0.1 mg/l 5.0

, Terms & Conditions :
. 1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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.
S

e HARYANA STATE POLLUTION CONTROL M
BOARD Ty
MSPEE Star Complex, Opp. General Hospital, Delhi Road, =
Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 313101723SONCTO5763952 Dated:24/06/2023

To.
M/s :Spectrum Washing Pvt. Ltd.
130, Industrial Estate, Barhi.

Subject: Grant of consent to operate to M/s Spectrum Washing Pvt. Ltd..

Please refer to your application no. 5763952 received on dated 2023-05-16 in regional
office Sonipat. With reference to your above application for consent to operate,M/s Spectrum
Washing Pvt. Ltd. is here by granted consent as per following specification/Terms and
conditions.

Consent Under BOTH
Period of consent 01/10/2023 - 30/09/2028
Industry Type Yarn / Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring
Category RED

Investment(In Lakh) 79.239998

Total Land Area(Sq.| 450.0

meter)

Total Builtup Area(Sq.| 270.0

meter)

Quantity of effluent

1. Trade 240.0 KL/Day

2. Domestic 2.0 KL/Day

Number of outlets 2.0

Mode of discharge

1. Domestic Into HSTIDC sewer leading to CETP
2. Trade Into HSIIDC sewer after treatment leading to CETP
Domestic Effluent Parameters

1.NA ]

Trade Effluent Parameters

1. BOD 500 mg/1

2.COD 1400 mg/1

3. TSS 1500 mg/1

4. pH 6.0-9.0

5. 0&G 15 mg/l

6. Sulphide as S 1 mg/1
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[TTotal Chromium as|2 mg/l
Cr
8. Total Dissolved|2100 mg/l
Solids
9. Phenolic Compound |1 mg/l
as C6HS50OH
Number of stacks 1
Height of stack
1. SMALL BOILER |20 meters
(LPG fired)
Emission parameters
1. SPM |80 mg/m3 -
Product Details
1. Readymade garments | 6000 Numbers/ day
washing
Capacity of boiler
1. Baby boiler 10.5 Ton/hr
Type of Furnace
1.NA |
Type of Fuel
1.LPG | 300 Kg/day
Raw Material Details
wetting agent 3 Kg/Day
lubricantin agent 8 Kg/Day
enzyme 3 Kg/Day
bleaching agent 80 Kg/Day
detergent 8 Kg/Day
optical brightener 10 Kg/Day
fabric sotner 10 Kg/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such le gal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
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5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will run ETP/APCM regularly and maintained log books properly. 2. That the
unit will provide inter locking arrangement of DG set with ETP/STP/APCM and shall have
adequate D.G. set to ensure regular and effective running of pollution control devices. 3. That
the unit will not add any air polluting process/ machinery and also not to add any process
which increases the water pollution load. 4. Unit will comply CAQM direction issued vide No.
65 & amended till date, HSPCB direction vide order dated 21.07.2022 regarding standard list
of approved fuels in NCR and direction No. 73 dt. 02.06.2023 of CAQM regarding installation
of retro-fitment of duel fuel/ECDs and fitment of RECDs certified by the authorized agencies
on DG sets more than 19 kW.
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Regional Officer, Sonipat
Haryana State Pollution Control Board.
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IDFC FIRST

Bank
ALWAYS YOU FIRST

Transaction detail E-Receipt

Transaction name Hr State Pollution Control B

Amount ¥50000.00

Category Paym'ents

Payment date 23 Jan, 2025

Transaction 1D IDFBH25023308051

Payment type Single transfer

From account IDFC FIRST xx 2006

To account PUNJAB NATIONAL BANK xxxx 7912
Counterpa?ty name Hr State Poliution Control B

Description NEFT/IDFBH25023308051/HR STATE POLLUTION CONTROL B
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Transaction detail E-Receipt
Transaction name

Amount

Category

Payment date

Transaction 1D

Payment type

From account

To account

Counterpafty name

Description
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Hr State Pollution Control B

¥2700.00

Payments

23 Jan, 2025

IDFBH25023308286

Single transfer

IDFC FIRST xx 2006

PUNJAB NATIONAL BANK xxxx 7912
Hr State Pollution Control B

NEFT/IDFBH25023308286/HR STATE POLLUTION CONTROL B



1663 <5
' VAKATATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practifioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his subsfitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this 12thday of...... May....2025
Accepted, identified and certified subjected to the terms of the fees.

5
5\7 y ;\wﬁ&v’/, For SPECTRUM WASHING PRIVATE LIMITED

[SIDDHARTH BATRA] [ARCHNA YADAV] ' ient, ;
S s Ly 53 Q ! WM@L(

[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates
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Spectrum Washing Private Limited —~W\t

Works 130 Industrial Estate, Barhi 131101, (Dist. Sonepat), Haryana (

Ph 093125 06019 email shivkeshan@gmail.com A\

CIN No. : U74999DL2000PTC105252 SPECTRUM
BOARD RESOLUTION

CERTIEIED TRUE COPY OF RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTOR
OF M/S. SPECTRUM WASHING PVT LTD., HELD ON 19t OF February 2025, AT 11:00 AM AT
THE REGISTERED OFFICE: B-2, GUPTA PLAZA, LSC SAMRAT ENCLAVE, 110035,

RESOLVED THAT Mr. Shiv Prakash Keshan, Director of M/s Spectrum Washing Pvt Ltd. be
and is hereby authorized on behalf of M/s Spectrum Washing Pvt Ltd., to initiate, file,
defend, represent, and conduct legal cases, proceedings, or claims in any court of law,
tribunal, or any other judicial or quasi-judicial authority in connection with the business or
matters of the LLP.

RESOLVED FURTHER THAT Mr. Shiv Prakash Keshan, is authorized to sign, verify, and submit
all necessary documents, affidavits, pleadings, applications, and undertakings, and to
appoint advocates, solicitors, and other professionals as may be required for such
proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Shiv Prakash Keshan, in connection with
the above matters be and are hereby ratified and conf...

True Copy Z
For speiTRwH&@/f Lm
For Spectrum Washing Pvt. Ltd. =
) DIRECTOR

Regd. Off. B-2 Gupta Plaza, Local Shopping Complex, Samrat Enclave, Pitam Pura, New Delhi-1 10034, Phone 011-27100012
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5/12/25, 4:20 PM Satram Dass B & Co. Mail - Advance service co1ie6f606eply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 1...

53

: — Vijay Kumar <vijay.kumar@satramdass.com>
SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60,
74, 89,92, 103 & 106 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana &
Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 12, 2025 at 4:19 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay Dubey <chinmay.dubey@satramdass.com>

Dear Sir,
PFA.

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 106 in O.A. No.
622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.

Kindly treat the same as Proo

E Paperbook -NGT REPLY- R46 Ram
Kishan_Redacted.pdf

E Paperbook -NGT REPLY-R29 SUCH
EXPORTS_Redacted.pdf

E Paperbook -NGT Reply-R49 Natraj Home
Furnishings_Redacted.pdf

E Paperbook -NGT Reply-R92 Papcoat_Redacted.pdf

E Paperbook- NGT Reply-R74 Spectrum
Washing_Redacted.pdf

E Paperbook- NGT REPLY-R106 SHREE KRISHNA
BUTTONS_Redacted.pdf

E Paperbook-NGT Reply-R60 Magnet
Industries_ Redacted.pdf

E Paperbook-NGT REPLY-R89 PAXY
CHEM_Redacted.pdf

E Paperbook-NGT REPLY-R103

DAYANIDHI_Redacted.pdf
f of service.

Regards

Vijay Kumar
Office Manager

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r-7393942370624031421&simpl=msg-a:r-40775715472295.... 1/2


https://drive.google.com/file/d/1T_AYzLNiSY2D6kWENgSZ9Bd1PRj6ZSmF/view?usp=drive_web
https://drive.google.com/file/d/1RQb-L0oVGTV3jzQnkaaAum7pw0kK55Ch/view?usp=drive_web
https://drive.google.com/file/d/13g17RkYcBjEJ1sVKKmor0kFt66V15Yq3/view?usp=drive_web
https://drive.google.com/file/d/1kY766B1kfjKMD_Iijm6usYfFA6ykqPLS/view?usp=drive_web
https://drive.google.com/file/d/1Mrr7gfZXLPpTXTL8sgi8hLaL3lj-F2rK/view?usp=drive_web
https://drive.google.com/file/d/1_c5i7jvaYDOx26wQw8_dqnI3enEwQeuD/view?usp=drive_web
https://drive.google.com/file/d/1W5HSe9WgPTNQPqASTAAl3cNvbPWDAQLs/view?usp=drive_web
https://drive.google.com/file/d/1p2Ctz-GpdtkhYgPmrcWA0gOU700dvlQL/view?usp=drive_web
https://drive.google.com/file/d/1PeeJNirGOskBUB3ev7VIHdjys5dmQJez/view?usp=drive_web
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